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RERCIBISRIE R

wfera fifes

faelt fafanT (H=a 2) fada®, 2024

Y 2024—2025 ¥ GRT BRI & folv AL T aF ol 1 ARG MR 9 e
TR d Hel ol §B IR AR &1 Ao a1 & fofw g faere

MRA RIS & UIEdRd 99 # I o & faeel! @ faume w91 grr fA=faRaa w5 &

2024 &' faSge G 02

39 rfafem @1 wfera am faeelt faffamr (W 2) arfdfaw
2024 |

T76059,78,28000/— & I§ 2. T Mol & fieell @ | AR § 9 g iR wge
2024—2025 ¥ IS ST T S gl @ draw (5) W faffde @ «aifde T8, S o
a3 fieeh @ |Rm A 4 TRl B SERAT & fu BT TR IT9S BRIs 0B
A dad 3R Tga ARG ITCBEH AR Bl &I Fof AR & RER &, I gl
% oo (2) # fafafdse ol @ Wy § 99 2024—2025 @
3afy & SRM YA & ®U § WY Bl |
[CIRPISE! 3. 39 I gRT I ol aF fieell WReR @ wfed
[ 4 & yed iR wga by o & oy wiidea I Sa
Ay & T F g H Sfoaifaa @t ok sewdt @ forg
AT @ SR |
SR
@mT 2 3R gRT 3 <RAEY)
(FsoR #)
fr=ifaRaa & s IRt
e GELCIN LI fum wwr g1 | G R W) AT
He=An e wiika
| ] v Vv
1 e ded NISES] 515700 15800 531500
Ll 273500 0 273500
AT TR RUSEE] 6093630 294900 6388530
2 gSft 99170 20400 119570
IR BRI NI 22804104 5994201 28798305
3 gSft 2715014 242095 2957109
4 . WVTrR%T 3319000 1100 3320100
Yot 782500 0 782500
RUSES] 11004155 6500 11010655
5 R it 1406365 0 1406365
RUSES] 160564075 50500 160614575
6 e Ll 1014725 0 1014725
RUSEE] 76308831 92015 76400846
7 fafear v S wame Sl 2572854 0 2572854




[PART IV DELHI GAZETTE : EXTRAORDINARY 3

NS 111860850 29200 111890050
8 STHTST Pl PNl 7929650 0 7929650
9 ST NS 3606950 300 3607250
Sl 154450 0 154450
P '\’TUGW 39168725 2320 39171045
10 Sl 10331869 57000 10388869
T R i < o '\’TVGW 141281000 600 141281600
11 ot 74136580 0 74136580
12 Eal Sl 13000 0 13000
13 Yo RIS 30000 0 30000
NS 0 26660900 26660900
15 SIEEIREZE ot 0 49143300 49143300
ART 677986697 82611131 760597828

Sl SR SR @7 fdaRor

RMERT RISTETT e faeell IRBR S d, 1991 (1992 ®T 1) Y &RT 29 BT SUIRT (1) H I
RIS &3 faeell &1 AU |91 gRT aIiRd IS ot e faeetl @1 |fea [ w 9ika g Wiga
QY DI 9§ B D (olU 3MaIH &+ M & I o= &7 feell @f dfad S 9 fafaes o
aer & forg faeel ARt siftifrm 2024, faerge uga b <iram 2 |

I8 O SWad Seedl Bl U &A1 I1edl & |

amfaeh, fac =520

[N o

faooll, 29 HRANI, 2024

Rl oifed ye™ o G§et s

ool fafarT (Hem 2) fA8a®, 2024 T Iy fHAT =R ARHRNT BT srfaRad faemi
IIfdd U_TE HRAT 8T R |

I BAR, |faa

DELHI LAGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 9th March, 2024
F. No. 21/27 Apprn. 2/2024/LAS-V11/Leg/2309.—The following in published for general information :-
THE DELHI APPROPRIATION (No. 2) BILL, 2024

BILL No. 02 OF 2024

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on
09 March, 2024
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BILL No. 02 OF 2024

THE DELHI APPROPRIATION (No. 2) BILL, 2024

A
BILL

to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the
National Capital Territory of Delhi for the services in respect of the financial year 2024-2025.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-Fifth Year of the

Republic of India as follows:-

Short title. 1.

Issue of 2.

3 76059,78,28,000/- from and
out of the Consolidated Fund
of the National Capital
Territory of Delhi for the
financial year 2024-2025.

This Act may be called the Delhi Appropriation (No. 2) Act, 2024.

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding those
specified in column (5) of the Schedule, amounting in the aggregate to the
sum of Rupees seventy six thousand fifty nine crore seventy eight lakh
twenty eight thousand only towards defraying the several charges which
will come in the course of payment during the financial year 2024-2025 in
respect of the services specified in column (2) of the Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

THE SCHEDULE
(See sections 2 and 3)
(' In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on the Total
No. Legislative Consolidated
Assembly Fund
| 1 1] v \Y
1 Legislative Assembly Revenue 515700 15800 531500
Capital 273500 0 273500
2 General Administration Revenue 6093630 294900 6388530
Capital 99170 20400 119570
Revenue 22804104 5994201 28798305
3 Administration of Justice Capital 2715014 242095 2957109
Revenue 3319000 1100 3320100
4 Finance Capital 782500 0 782500
Revenue 11004155 6500 11010655
S Home Capital 1406365 0 1406365
Revenue 160564075 50500 160614575
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6 Education Capital 1014725 0 1014725
Revenue 76308831 92015 76400846
7 Medical and Public Health Capital 2572854 0 2572854
Revenue 111860850 29200 111890050
8 Social Welfare Capital 7929650 0 7929650
Revenue 3606950 300 3607250
9 Industries Capital 154450 0 154450
Revenue 39168725 2320 39171045
10 Development Capital 10331869 57000 10388869
) Revenue 141281000 600 141281600

1 Urban Development and Public
Works Capital 74136580 0 74136580
12 Loans Capital 13000 0 13000
13 Pensions Revenue 30000 0 30000
Revenue 0 26660900 26660900
15 Public Debt Capital 0 49143300 49143300
Total 677986697 82611131 760597828

STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 2) Bill, 2024 is introduced in pursuance of sub-section (1) of section 29 of the
Government of National Capital Territory of Delhi Act,1991 (1 of 1992) to provide for the appropriation out of the
Consolidated Fund of the National Capital Territory of Delhi, of the moneys required to meet the expenditure charged
on the Consolidated Fund and the grants voted by the Legislative Assembly for the expenditure of Government of

National Capital Territory of Delhi for the financial year 2024-2025.

This bill seeks to achieve the above objectives

Delhi, the 29th February, 2024

ATISHI, Finance Minister

MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 2) Bill, 2024 does not seek to confer any additional power of legislation on any
subordinate functionaries

RAJ KUMAR, Secy.
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